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IH¥ THE CENTRAL ADMINISTRATIVE TPIBUﬂpL JAIPUR BENCH, JAIPLR

. 0.A.No.106/94 © Dt.of order: 455—"7?‘,(
Shankar Singh : Anpljcant -'i 1. s qj
‘ vs. y _, // \
Union of India & Ors, ¢ Pesponlents i \\\
0.A.No0.107/94 L. \\\
0.P.Sharma : Applicant -
Vs, .
Uhion of India & Oxs, ¢ Respondents
" 0.4.N0.108 /94
'Gop&l I3l Meam : Applicant
Vs. ‘ ;
Union of India:& ors. 3 Responienﬁu ?
Mr.J..K. Kaucshik : Counsel :for thn applicants | 'v g

.- reverted from the post of Statistical Assistant: to that of

. Computor maty be qudshed with all consequentiél benefits,

- the Director3ite of Census Operatione, RajaSthan,'Jaipur, were

Mr ,U,D,Sha rma
M. Mahendra Shah

CORAM:

Counsel for t he respondents No. 1 to
Counsel” for Resp, No6.4 6m 5

e 49

Hon'ble Mr.Gopal Krishma, Member(Judl.),
Hon'ble Mr.0.P,Sharm3, Member(Adm.). : . | L

PER HON'BLE ME.O,P,SHARMA, MEMBER(ADM,)., * . - - . b

' Applicants Srapkar Singh, 0.P.Sharms apd Gop2l 1Al Meem3,
have filed separate applications referred to above urler Sec, - 'i
19 of the Administrative Tribunals Act, 1985;:ﬁherein thay have

prayed that order dated 28.2.94 (Annx,A-1) whereby they were

)
~

2, The applicants whd were elrlier workimj as Computcrs 1in .

appointed to the temporary posts of Statistical Asgistznt in
the scdle R:.,425-700 on regular basis wce.f,.§0.7.84, by proms;.
‘tion on the recommeniations of the.DPC (Annx.AQE). Vide order
dated 2¢.2,%94 (Apnx.A~1) all the 3 applicants weré_ reverted to
the lover post of Computor. The reason given for revérsion in
Annx,A-1 is that sanction for 3 posts of Investigdtor for Cersns

“y

1921 cd@me to an end on 28.2.94, therefore, the incumbents of
as Statistical Asgistants
these posts were reverted/an? sz a result the 3 3pplicants

working @ Statistical Assistants &re reverted te the lawaer

ﬁ.dl
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posts of Computor'w.e.f; 286.2.94, The ¢§3¢ 6f the applicant

is that they werz reverted to the 1ower‘b68tnﬁithout any,prior'
notice or after following the procedure prnqcfibmd by law, They
have added that earlier they héd been reverted from the posﬁsof
Statistical Assistant to that of Cnmpufur vide order dated
15.5.86 @and they hal challenged the said.order before the
Tribunal, on the grouni that ai hoc empibyéesvrespondents‘ﬁbl4
andlc-in that application hﬁd»been alloWeﬂ fd cont inue thrpas f
‘the applicants hnldlng the promotional posﬂfon a regular basis
were reverted. During the penicncy nf tho said cnse, the appli~
cante were 3gain promoted to the post of Statiatical ASSistantS'v
w.e.f, 12,4.90 on & reguldr bigis on the recommzndations of theé
'DPC. The Tribundl had allowed the 3pplication vide order dated
12.10.92 and had qudshed the reversion‘wiﬁh(all consequehtial‘
 benefitzs. B reverting the applicants, the-reSpondepts ﬁave
committed the same mistake which was rectiﬁied by the Tribunal
vide order dated 12.10.33,  The applicants had not been giVon
any opportunity of furnishing an optiun for accepting 3 lover
post. Whereds respondents MNo.4 & 5 are immune from any un- -ﬂ
pledsant action such 3s reversion, the applicants have been f
subjected to the order of reversion even though théir eariier |
reversion order was quashed by the Tribunai}vfie order date?
‘12,10.93 on the ground that the responients No.4 & 5 were
junior to the applicants. Purther, acconﬂiﬁg ﬁo'the‘applicantSL
the total strength of po.ato of utati.atical A.Jsi tant is 34 apd
‘only 31 pbrsonq are working 3gainst thﬂSe poutu. There_hés; |

been no reduction in the strength of these posts.

3. The responients In their reply h3wve stdted that in-thé.x
0.A, axpkiey filed earlier which was decided on 13.10.93, the
a@pplicants had ch2llenged their reversion only‘on the ground
that respondents !o.4 &% 5, who 3re also responlznts Mo.4 & 5

in thése applications 3re junionr to the applizints. Respondénts
No.4 & 5 were ass ignzd seniority 3t S1.H5.1 & 2 in the sSeniority
list by reqularising their services conéequent to the order

dated 11.3.21 issued by the Pegistrar General of Census Operddors,
..3.
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_.tim;s to come/they could be reverted to their lover posts on.

o Y

The reversion of the 3pplizants had heen quashed by the T?ibund*
vide order dated 12.10.92 on considerations Whlch 2rs nst aunliw
cable to the present casz, The L»5pundents Hn.é & 5 2re now une
doubtedly Senior to the arplicants, They have maintd inzd tha“
the totzl strength of the post of Statistical Aesistant 13 31
out of which 17 posts are perminent and 14 gosts bertained to
1991 Census which ars continuad on short pefm‘basiS. 3 posts
of Investigatore for 1351 Census hive beeniabeliéhed'w.e.f.
28.2.94 2nd 8,Shri J.P.Kateja, R.S.Shamma and S .C.Sharma, who
have bezen promoted 38 Investigators from the original posts of _
Statistical Assistant have bezen reverted to the parent posts of

Statistical Assiztant w.e.f, 22,.2.94 consequent on abolitanof

the said 3 posts of Investigators. As a conSequence 3 junior~' !

‘most parson2 in the cadre of Statistical ASSiStants wEre reqg ?

to be réverted from the saild post to the lownr pOOt to m2intain
the pesition of the physical strengkh of the cadre at 31.- The

applicants have been revertel to thelr origindl posts of Computo%

conszquent on the plavempnt of senior erSOhS ir. the cadre of

s

i
Statistical Asbistant on account of their reversion from the. {
|

- higher posts Of_InVEatigdtora. The applicant° h&& peen promotuﬂ

a k
as 3tatistical Assistants on @ temporary basis &gainst a tempora;y
vacancy arl had acquired no right to hold the said post for all

Z
hence 5
§

'.adminiQtlative consideration, as done in the pre ent ca c. They"

have not hzen revertsl by way of Dunishment. Sinhb thﬂy had b=eﬂ
reverted in @ proper dni legal manner, there ﬂ}e no quewti 3] of
declarlng them 33 surplus 2pd giving them an optlon to accept

the reversion poct or to go to the éurplus\Cell for'redepléyment;

4, The op=ratisn of the order dated 23.2.64 revarting the
applicants to thc lower post of Computor wag stayed 33 ap 1ntnrim

. order
measure vide order dated 4.3,.94. The =aid stay/ﬁontinu 3.

5.. During the 3rguments, the laarned counsel for the apﬁli-

cants explainzd the hierarchy of posts WHiﬂh Are relevant for

considerdtlon of the applicant. The highest post is that of
Inveutigutor the next lower post is St ti~t¢cal Assistant, the

/- 0040
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next lower post is that of Computor arA the L&ﬂftpost ts of

Assistant Compiler. According to him since the applivante vere

regularly selected for appointment, they could not be r&VErt8u
to the lower post partivularly without followinq the princioles
of natural Justice. He raliod upon the follcwing judgmento to

support his case,

i) | Shri K,Manappa Ve, Central Board_of_Exciée& Customs &'-
Anr. ATR 1986 CAT 245, | T

In thiS Judgment the Madras Bcnch of thn Tribunal held that )

ol where 3 person is promoted on rrgular basis on the basis of the

| recommendations of the Auly cothifuted DPC and hadcﬂiciatpd on -

the higher post for scme time he had apquired thn;:;]E;1d the
pdst. They held that his reversiosn VWould be agains t the prin-
ciples of natural justice if he is reVe;ted’Without giving him

an opportunity to represent againzt the action of reversion,

ii) Chunni Lal & Ors, Vs, Union of Inii? &'brs.
ATR 1988(2) CAT 46,
In this judgment the Chandigarh Baznch of the Tribunal hzld that
~o the order of reversion withoutshow cause notice is liable to
_ ‘Q- . - be quashed. In this case, the applicants wére mazdoors who were,

. : : 2
B¥é appointed by @ regular process of selection, were placesd on

probation 2nd had becomz due for confirmatibn on completion of !
their probation period satisfactorily. Principles of natural

.or

'justice will come into play in Such.caSe. o

111) Blleshwar Dass & Ors. Vs, State of ?.9.%& Ors,
AIR 1984 SC 41 -
In thils judgment, the Hon‘blg Supreme Court“held that Whén.
Enginecrs are appoiptei to temporary posts bgt after fulfilmentg'
of all the tests for regular appointments ﬁhey must ba held to ;‘
hold the &ppointment in @ substantive capaciﬁy,IThe learned :
counsel for the applicants relying upon the above jgﬁgménts §
| pledded thit the applicaﬁts mast be held to have been holding !
the posts of Statistical Assistant on & subetantive:hﬂsiS_ani |

therefore they could not be reverted in the manner done by the |

respondents particularly Without being given an’opportunity y

e T——
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| posts of Statistical Assistants, The emphasis accdniing to him

his appointment to the =aid post hail to be tfeated as tempérary

- temporary post the appointee does not become perminent automd- o
the same thing 3s a‘permanent appointment. _To‘suppoft this
Court in B,N,Nagrajan Vs. State of Karnataka & Ors. 1979 SLJ

b Sgpreme Court at page 475, wherein they had_éfated'that the :

words 'regular' or regularisation do not connotes permidnerce. -

s 5 ¢

to show cause aglinst the proposed réversion. Hé also added

that the procedure to bz followed when a persbh bécqmg surplias
as laid down by the Govérnment for redeployment etc. has not
been followed in this case. While concluding,the learued céunsel
for the applicant however stated that he wPuid not press for any
relief against the responients Mo.4 &.5 who_gre.fuﬁgtioning as -

Statistical Assistants,
€.  The learn=d councel for the govermment reS?ondents drew -
our attention to the appointment order Annx.A-2 dated 20,0%.84

which stated that the applicants have besn appointed to temporary

was on the %ord 'temporary'. According to him even-if @ person

was appointed in 2 substantive capacity to a'temporary post, .
in nature, For this purpose he relied ubod the'judgment 6f the
Hon'ble Supreme Court in State of U.P Vs, Mamd Kishore Tanlon
AIR 1977 EC 1267, wherein the Hon'ble Supreme Court held that
where an appointment 1s made in a substantivé capacity to @

tically. He further stated that & regular apﬁointmeﬁt is not:

argument, he relied upon the judgment of the‘Hon‘ble\Supreme

et o S ey s e =

\

468, He drew our attention to the obServationS'of the Hon'ble-

s
T

These are terms célculated to conioneany prddedural irregu-
Y . :

.'1arities in making appointments. These cannot be construed

So as to convey &n 1dza of the nature of tenure of appointment.

He alsg relied upon thz juigment of the Puniaﬁ & Haryard- High

 Court in Diwan Chand Vs. State of Hiryana 1982(1) SLR 338, vwhere-
"in the Hon'ble High Court had hsli that where the govermmant

servant hid beesn promsted 3gainst 3 temporary post on temporary
basis, and had keen reverted on administrative grounds or exig-
encies of sService, he h3d 3cquirzd no right to hold the post amd

therefore, it was not nece2siary to grant dany hedring to him
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refore reverting him to the lower post, Hp furthnr relied on

¥,

judgment of the Hon'ble Supreme Court in 5t3t¢ of UP & Ors, Vs,

.'Saughar Singh, wherein the Hon'ble Supreme Cnurt held that the

.

!

1 heard to them.

real test with regird to the correctnce" of thﬁ ordnrs of ravnf-'
sion is to &scertain if the officer concs rnei hds 8 right to the
post from which he 1SerVPrted. Where the qJVcrnmrnt servant has;
no right to the post, provisions of- ‘Article 311 are npt‘attracﬁed.

He also relied upon the julgment of the.an‘bie Supreme Court

-\v: in the case of Parshotam LAl Dhingra Vs, Union of India & Ors .

ATR 1258 SC 36 to support the view that the‘aﬁplicants in this:

c3ze could he reverted without giving an oprortunity of being

7. The le@rned councel for the respondents further 2rgued
that once it becime nzcessiry to aholi\h the post of Invaatiga;o

it wis necescary t

(]

Accomnodidte them on the lovwer post on the

principlze of equity 2nd consequently the persons holding the

e —— - ____.A_ﬁ

post of Statistical Assistant had to be reverted to their stll

lower po“t.ThPrnfore, there was no 1rrpguldr1ty in p3ssing er@rs

of reversion in this case, o - '

‘8. We hive heird the learnsd counsel for the partlws hava”
gone through the records and have 3lzo gone through the judgmentq

relied upon by the parties,

8. - There 12 no dispute that the applicants wers aﬁpointéd '
'tp the poste of Statistic2l Assistant on a reéular bisis on being
seiected for appointment by a dulyiconstitﬁted DPC, Of eourse
the post to which they were'appointed was temporary;‘The appli-
cants mzy not be perm2nent 3Appointees to 5 pa=radnent post but
orice they have bzen szlected for 3ppointment on a reqular Pasis

question is whether they can be reverted, wlthouf qiv1ng thom an
opportunity of being heard.

9, The judgments cited by the ledrnsd counsel for the app-
licants ¥u supgort the view that ance an wmlloyee iz pr;moted/
appointed_to a post on 3 regular hasis, reversion cangot be

ordered without follawing the principlzs of natural justice. In

~the judgment »f the Hon'bla Suprems Court in IBnl Mishore Tindon's

caze {supra) no spzcific question Appear ™ to have bzen rlized

00‘7 .
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And wers qtelifiei to holl the pOato of UtatLatical Ag sistant

'10. We miy now eonsmipr the juigmento oe the Hon'ble'
- Supremz Court in thz cases of Saaghar ulngh s ea e, fh@ Hon ble-i

7-upreme Court have themselves summarlaed the pr1n01bles whiﬂh

_ | i .:g o | | \0 .

whether bhefore terminiting the services of an smployse soporta-

.
~J
.

nity to show c3usz was required to he giéenﬁor not. Alse'itvwée
not cle®r from thz judgment of the Hon'ble Sgpreme Conrt Ag to
the rule under which the order of tetminatibnvwas s sei in the
caze befors the Hon'ble Supreme Court, The:ehly quthion in

this ¢case was whether the services of the employeh could be ter«.'

minated when he had not heen appointed eithnr permlnently or in

a substantive capicity to & perman=nt poQt‘~ As rngg rds thﬂ judn-
ment of the Hon'ble Supremz Court in Hagarajan 8 uabe, the Hon'ole

Supreme Court were dealing with what exaﬂtly regular1a3tion

-connotas., It is not howevar, the case of the applicants that ;

they wers appointed as Statlstical Assisiaﬁﬁ on 2 parmanant. _1
basis dgdinut mermmanant poste, Therefore,jtﬁis juégmént has nb{-
applicability to the facts of the present case, As regards the
judgment of the Hon'ble Punjabh & Hiryana Higb;Coﬁrt,iﬁ Diﬁan)j ﬂ
.Chand's case, the fists of that case show fhet‘the‘gpverﬁment
servants conczrnel who Were reverted were.hot eligible to be ’;L
promoted even on @ tempordry bisis in view of the zsential ?

|

qualifications laid down for appointment tO‘th~ post Therwfore{
this judgment 2lso has no 3applicability tq'the factg of the &

present case, in As much as the applicants in this caSe vers o

Appointed aftzr they had uniergonz the due process of scleﬁtion,

emerged from their earlier jus gment in Parenotam Lal Dhiﬁgrl“
case. In Saugh?ar Singh's case tha Hon'ble Supreme Qourt Summas-
rised the principle emerging from Farshotam LAl Dhingra's case
as follows: |

"{10) The first decision which has now beacomz @ locus
claszicus on tha fubject is the decision in Parshotamn
L4l Dhingra Ve, The Ynion of Indis, The principlas thaxz:
were 13id down in that case 3re as follows:

(1) Article 211 of the Constitution ¢f Indi2 makes no
distinction betwesn permanent and temporary poste and
extends ite protection 2quilly to 2ll govermment s2re
vants holding permanent or temporary posts or affindi-
ating in any of them. : .
.8

| .




v g
- 2 -
'3, Is the application accompanied : j&i
by IPO/DD for Rs, SO0/- ?
10, Has th ugned orders ariginal/ :

e imp
duly attested l=gible copy been
? v

filed
11, Have légible copies of the annexures ¢ 4
duly attested been filed 7
172. Has the Index of documents been : we, _E*
filed and pagination done properly 7 Mg ,
/ R
13, Has the applicant exhsusted all N
available remedies 7 )
‘R Has.theldeclaratiun'as required by Dot
item 7 of Form.I -been made 7 '
15, Have required number of engelopes I
(file sizs) bearing Pull address of .
thie respondents been filed
15, (a) Whethar the reliefs sought s /
for, arise out of single
cause of action ?
(b) Whether any interim relief is : yus :
prayed for ? _ s

17. In case an M,A, for condonation of
delay is flled, is it supgorted by
an affidavit of the a

-
.

s DA e

18. Whether this case can bz heard by ¢S
$ingle Bench ? -

19, Any other point 7 ¢9%'1¢5 L @?<ﬂ?£«/f

20. Result of the scrutiny with : %74

initial of the Scrutiny Clerk t o
. 2x5/€$i?

i

SECTION OFFICER ( “} }/(f'

DEPUTY REGISTRAR

shashi/
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(2) The protection of Articls 311 is available only where
dismissal, removal or ralduction in rank is sought to bz
inflicted by way of runishment a8nd not otherwise.

(3) If the termination of Service or reluction in rank is |
not by way of punizhment, Article 311(2) is not attiacted
To determine whether the termination-.or the reduction is

by way of punishment one has to consider whether the ser-
vant has the right to hold the post from which he has been
either removed or reduced. In the case of a probationary
or officiating appointment to A permanent or tempordry post
~there 15 no such right. This does not me2n, however, that
the termination of service or reduction in rank of a servant'
who has no right to the post can never be dismiseal or 1
removal or reduction by way of punlshmnnt. If government o
expressly chooses to penalise the servant for miz-corduct, |
A negligence, inefficiency or the like by inflicting on him 2
> the punishment of dismissal, removal or reduction, thp S
' requirements of Article 311 must be Fomplipi With. o

‘ - (4) A reductlon in rank must be a punishment if it carries
penal conzequences With it amd the two teests to bes applied
dre: ..

(i) Whether the. eervdnt has 3 right to the post or the rank,
and , - Lhe he

(11) Whether evil conssquences such as forfeiture of pay
and allowances, loss of seniority in his substantive
rank, stoppage or postponment of future chances oF
promotion follow as @ result of the order?

(11) VWhere either of these tests apply, th‘a reduction in rank
must be on2 Within the me3ning of Article 311(2) of the Con-
stitution and will attract its protection."-

In Saughar Singh's case, the responient uhri 5§ughar Singh;héd_
been reverted from the post of Sub-Inspecfor/Platpon Commander
in U,P, Armed Police to the substantive lOWPr ‘post of Vnad
. _ were t

‘?5 Constable held by him e2rlizr. The Hon'ble uuprcme Court/of the

view that the protection under Article 311(2) was not available E

to the applicant if the order reverting him'to the lower sub?

‘stantive post 3113 rot affect his rights in ihe lower post of
-~ R Head Constable, Howsver, the Hon'ble Supréﬁa'court nbted;that
Shri Saughar Singh had been revnrtod to tho 1QWer sub *antive
post of Hzad Constable whan the post of Sub~Inupector/P13tnon '
_ and
CommAniel hal not bezn 23bolished) the foundation of the order

infact was an adveree entry made 11 the character rala of Shri

Sauyghar Singh. The 32ughar Eingh's judgment will therefore have

m

t

no &pplicakility to the facts of the present case.

- 11, Ls regards the Hon'ble Supreme Court'8judgment in

Parzhotam L3l Dhingra's caze, the Hon'ble Supreme Court obcar-
ved that 3 rednction in rank would b= a runishment if the goveré

nment servant h2s 2 right to hold the post or the rank apd

' * £3me words seem o be miszing here. - | ..9
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- assigned to @ government Servant to which he is not entitled

herd in respect of those charges. Thereafter Certain etceptions

charges against the applicant. The churges/include miscorduct ;

"
O
.

and whera.. evil consequences such as forfeiture of pay etc.(j?z/

follow as 2 result of the order of reductionvto the lower pOSt.:

If these tests are isfied, protectinn under Article 311(2)

would be 2v3ilabhle to the govarnment Servant.

of the Hon'ble Suprsme Conrt
12, In these two judgments/the question discussed relates:

to availability of protection under.Artiele.311(2) of the Con-

stitution. Clause (2) of Article 311 proviies that ‘no govern-

ment servadnt can be dismissed or removed or‘feduced in rank
except after an enquiry in which he has been: xnformed about :
charges against him and given a;, reas onable opoortxnity of being

i
to the applicability of this principle have.heen provided, which
afé not relevant for our purpose here. Proﬁectien grantei underﬁ

Article 311(2) is for a specific purpose aﬁd,the purpose is that

: s
no government gervant ca@n ba visited with serious penalties K

referred to therein Witheut a full enquiry being held into the |
generally

!

or failure to perform duties properly. There may be however
a8 number of situations in which it is necessary to pass orders

adverse to 2 government serv@nt as an administrative measure.

For example, it may be found that & higher seniority has been

ard on geceiving representations‘from a persen who has uanjustly
made.junior to him or suo moto the administration is of the
view that the seniority of the govermmsnt servant needs to be
lowered A govermment servint may have been granted an exgra
increment on fivation of his piy on revision of scales anpd 1f
1t is foumd that the fixation of pay is mxonnl"ﬂonm,ﬁmﬂ it

may be necessary to take away the extra unjuotified increment
granted to him. Thel® may be 2 number of othcr such c1rcum~tances

which
justifying p3ssing crders aglinst govermment sServants/who take

away what has been granted to them e?rlier by orders considered
erroneous bj’the administration. The revers3l:. of such orders

amdl confequently passing a2n adverse order against the govern- -

menﬁ servan£ will not amount to imposition of penalty. The-

judgment of the Hon'ble Supreme Court in Saughar Singh's case
. Jjuag » o

0.100
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‘. apd Parshotam Lal Dhingra's case do not abviously cover : or

servant to explain hiz gposition, It is not clear fromthe ple

- to the post of Statistical Aszistants ard th~ %ppllcants who
Chad to hc rwvult»J to the gtill lower post;to make foom for

"the reverted Investigators had lien on the'p ste of Statis tlcal

s 10

deal with such situations, Whén the administration considers -

it necessiry to rectify an erroneous order anl thereby pass an

rr
V]
ct
ja
®

order adverce govermment Servant, it dozs not interd to
impose @ny penalty on him. It merely wanﬁs tq rectify an admi-
nistrative lapse which incidently results in an order éQVerse~‘~
to the govarmmant servint being passed., In éuch_circum%tances ‘
also it woﬁld be necessiry to follow fhe Principles of nétdral
justice by giving &n opportunity of being heafa'to the'qovnrnf
ment servant hefore piscing an order adverse to him. So, WP haan
to draw a distinction between the circumstanCes in Which Article“"j
311(2) is apolicaple and the circumstanceé in which evén though ;-
Article 311(25 may not b2 attracted, the prinviélos 6f natnral
juutice have to b» followed, The prinviples oF natural justlve(luL
regquired to be followzd even 1n cases in Which the DrOVi”lﬁnS Q
of Article 311(2) are not attracted, Any deciszon Which is

liPcly to adversely affect & government °@rvant though lt is ;
not in the nature of @ penalty as cUntemnlatpd in Articlp 311(2h
or even Qt.does not visit the governmant Servant,with evil
congequences az contemplsted in ths juddm;nfq of thP.Hnn'ble é
Supreme Court in S3ughdr Singh'e case ap Par%hotam Lal Dhlngra s.

cdze chould he precaded by 4 show cause notlce tu1:hr qovcrnma nt

dinge whether psrsons reverted from the nout of Inv Stigators

Ass istant or whether they had 3 right to hold the post of
Statistical Assistant. To decid:z the queétidn vwhether the
Investigators could ke offered lower post of Statistical Assi-
stant, if their posts were being.abﬁlishéd/by diSplacind the
present incumbents of theze posts, it was neceésary to giVEJ

oppnrtunity of beiny he3rd to the persons whoe vere being dis~

plucad to make room £or the reverted Invastigators.

o1l
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13, In the f3ctz and ﬂirﬂumhtAnceu of thc Cauﬁd of theqe
3 applicants and after considering thp argumnnts of the counsnl '

for the pArtiee as also the judgmen*s "ited beforn us, we hold-

that the 3 agplizants who were 1ncumnc«nt.. of the post of'StatiF

stical Assistant wers entitled to an opportunity of being hoard

before beinyg reverted to lcwer post. ﬂuCOIdlnqu, rd~r duted

2,94 (Annx.h-l) is set azide. The dppliCunLo qhall kn +aYen

btack on service as Statistical A551st3nt° w1th con«equpntlal ‘

benefits, -

14, The respondents Are however not.pfecluded from passing
fresh orders as they m2y ke considered appropriate

giving oppoxtunity of being he3rd to the'applicantﬁ, Te appli-

cants shall also he at liherty to

aggrieved by 3Iny orders p2cged by the administration which may:

adversely affect % them.

15. The 3 0.2c Are disposed

as to costs.
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